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border subsequent to the escape of 
some Naga hostiles to East Pakistan 
recently; and

(b) if so, the reaction of Govern
ment to this incident?

The Minister of Defence (Shri 
Krishna Menon): (a) We have no
information as set out in the question 
but will inquire.

(b) Does not arise.
Shri Hem Barua: May I know

whether it is not a fact that the Gov
ernment of Assam have already lodged 
a protest with the Pakistan Govern
ment over this incident? And am at 
a loss to find that the Government 
pleads ignorance about it. It came out 
in the newspapers also.

Mr. Speaker: Let us hear the hon. 
Minister.

Shri Krishna Menon: It might have 
•ome out in the newspapers. But I 
have no information on this.

Shri Hem Barua: May I know
whether it is not a fact that, in order 
to provide a cover to the Naga hos
tiles who were escaping into East Pak
istan, these Pakistani soldiers came— 
they were stationed at the border— 
and they came to occupy the bunkers 
and provided a cover for these Naga 
hostiles to get into East Pakistan?

Shri Krishna Menon: I believe with 
regard to the escape of Naga hostiles 
the Prime Minister answered this 
matter very fully in the House. The 
question refers to occupation of cer
tain bunkers, our bunkers, by Pakis
tan troops. These bunkers are under 
the overall command of the Army, 
and if they have occupied them I 
should have known. But in view of 
the importance of the matter I said
I will inquire.

(Shri Hem Barua: May I submit,
Sir, that the Defence Minister has 
misunderstood the entire question?

Mr. Speaker: The question is
whether it is a fact that Pakistan 
troops have re-occupied the bunkers 
on the Assam-East Pakistan border

subsequent to the escape of so-and-so. 
The question is whether they have 
re-occupied the bunkers.

Shri Hem Barua: I will come tp 
that, Sir. There are bunkers on tl*B 
East Pakistan-Assam border. Some of 
the bunkers belong to us and are 
within our territory, and some of the 
bunkers belong to Pakistan and are 
within Pakistan territory.

Mr. Speaker: That is what he has 
answered.

Shri Hem Barua: No, Sir, he has 
not answered. He has said about our 
bunkers.

Mr. Speaker: Hon. Member should 
have the patience to hear. The hon. 
Minister has said that if ours had 
been occupied by Pakistan he must 
have known it, but in view of the im
portance of the question he said he 
would make enquiries.

Shri Hem Barua: The question does 
not arise about the occupation of our 
bunkers by Pakistan, but about the 
occupation of the Pakistan bunkers, 
because there was an agreement bet
ween India and Pakistan that those 
bunkers would be vacated and will 
never be occupied. In violation of 
that agreement they have re-occupied 
the bunkers.

Shri Krishna Menon: Our informa
tion is that no occupation contrary 
to the boundary agreement has taken 
place. ,

Shri Hem Barua: Under which rule 
have they done it?

Mr. Speaker: Next question.
Higher Secondary School Teachers of 

Delhi

*865.

f Shri P. R. Chakraverti: 
Shri Bhagwat Jha Azad: 
Shri S. M. Banerjee:
Shri Ram Sewak Yadav: 
Shri Nambiar:

Will the Minister of Education be 
pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the deci
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sion of the teachers of three Higher 
Secondary Schools of Delhi to go on 
hunger-strike in protest against the 
^Jleged high-handedness of the 
management;

(b) whether it is a fact that the 
Director of Education in a circular 
issued recently to the managers of 
aided schools had drawn their atten
tion to the seriousness of the situation 
created by the irregularities and mal
practices resorted to by the manage
ment;

(c) whether it is also a fact that 
the Director in his statement made it 
clear that some effective way of root
ing out the evils has to be found out; 
and

(d) whether Government are con
sidering of advising the Directorate 
to stop the grant amounting to 95 per 
cent of the total recurring expendi
ture?

The Minister of Education (Dr. K. 
L. Shrimali): (a) to (c). Yes, Sir.

(d) The stoppage of grant would be 
unavoidable, if in spite of warnings 
any ‘management is found guilty of 
mal-practices and contravention of 
the Government rules and regulations.

Shri P. R. Chakraverti: In view of 
the fact that the Director of Educa
tion has made definite charges against 
the managers, should not prompt 
action be taken at this stage?

Dr. K. L. Shrimali: Prompt action 
has been taken, is being taken and 
will be taken.

Shri P. R. Chakraverti: When the 
Government grants the amount of 95 
per cent of the approved expenditure, 
does it not lie with the Central Gov
ernment to take steps instead , of wait
ing for anybody else to bring charges?

Dr. K. L Shrimali: The Central
Governmert does not come into the 
picture. i is the Delhi Administra
tion whi :ii administers the institutions 
and the Delhi Administration has been 
taking necessary steps. Whenever any 
institution is fourjd guilty necessary 
steps are being taken. For the future

also, the institutions have been warn
ed and if they indulge in malprac
tices, the Director has told them that 
necessary steps will be taken to with
hold the grants.
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Shri Vasudevan Nair: In view of 

the grave’ lapses on the part of certain 
managements may I know whether 
the Government is considering a prow



5191 Oral Answers VAISAKHA 28, 1884 (SAKA) Oral Answers 5192

posal that if the school fees will be 
deposited with the Government, the 
pay can be paid direct by the Gov
ernment as it is existing in certain 
States in India?

Dr. K. L. Shrimati: The main diffi
culty is with regard to the payment 
of salaries. The Government are now 
giving advance payment to the man
agement so that the salaries can be 
paid in time. My information is that 
in most of the institutions, salaries 
are paid in time. Whenever any irre
gularity is brought to the notice of the 
Government, steps are being taken.

Shrimati Savitri Nigam: May I know 
if the hon. Minister is aware that in 
some of the colleges, the management 
is charging very high fees? What 
action does the Government intend to 
take to stop this practice?

Dr. K. L. Shrimali: I would suggest 
the hon. Member may kindly bring 
any such case to my notice. Neces
sary action will be taken.

Shri Hem Barua: May I know
whether the Government are aware 
of the fact that during the hunger 
strike by the teachers, the Director 
of Education made a statement in an 
interview to a newspaper to the effect 
that he was utterly helpless to enforce 
the directions with the managements?

Dr. K. L. Shrimali: I am not aware
of that statement. The Director of 
Education is making enquiries into 
the various allegations which have 
been made against the managements. 
Necessary action will be taken against 
them. I do not think Government 
can be helpless about this matter.

Rioting in Textile Mill in Delhi 
+

f  Shri Ram Sewak Yadav:
| Shri Bagri:

*866. Shri Raghunath Singh:
[ Shri Rameshwar Tantia:
L Shri P. C. Barooah:

Will the Minister of Home Affairs 
be pleased to state:

(a) whether it is a fact that there 
was a clash between the management

and the workers of a mill situated on 
G.T. Road, near Azadpur in Delhi on 
the 2nd May, 1962;

(b) if so, the causes of clash; and

(c) the steps taken by Government 
to remove them?

The Minister of State in the Minis
try of Home Affairs (Shri Datar);
(a) and (b). It is reported that on 
the morning of the 2nd May, 1962 
some workers of the Ajudhia Textile 
Mills forcibly entered the office pre
mises of the mill in order to prevent 
the General Manager from resuming 
his duties. The General Manager ran 
and took shelter in a room near the 
factory gate. The workers forced open 
this room. A police picket which in
tervened to restore order was attack* 
ed by the workers. The police have 
registered a case which is under inves
tigation.

(c) The mill is now reported to be 
working smoothly.
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Shri Datar: It was true that there 
were some differences of opinion'bet
ween the labourers themselves. Some 
wanted the General Manager to be
removed. Others wanted him to con
tinue. That is how the trouble
started.

T m  : ^ r r  q f  f
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Shri Datar: It was true that there 
were certain complaints against him.

Mr. Speaker: The question hour is 
over.




